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16,7.1990,

Present: 3hri B.3, nainee, counsel fcr the applicant*
None for the respondents*

issue fresh notice to the respondents, returnable
C"™

jon 24,8,1990« As requested by the learned counsel for
" applicant, the operation of the interim relief is

extended for a period of four weeks.

Call on 24.8.1990,

(I.K. Rasg^ra)
[^lember (a)
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24.8.1990.

(G ♦Sreedharan Mair)
Vice-chairman
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Present ; Shri B. S, Mainee, Counsel for the Applicant.
Shri Raj an Sharma, Proxy Counsel for Shri
Inderjit Sharma, Counsel for Respondents.
Shri Devi Dayal, Head Clerk, Representing
the Respondents.

The learned proxy counsel for the respofxJents made a

statement at the bar that the applicant has not been
reverted from the post of Ticket Collector afxJ further that

the responderrts have no intention to revert him from the

said post till the process of selection for the post is
completed. In view of this statement, the learned counsel
for the applicanft does not press this application aixi
wishes to withdrav/ the same. The application is accordingly
dismissed as withdrawn. Patties to bear their own cost.
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( P. C. Jain )

Member (A)
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( T. S. Oberoi )
Member (J)


